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OR D ER 

0.Purkayastha, J.jv1• 	 - 

tjien the matter is taken up fr hearing, 11.counsel for the 

applicants is not present. However, the applicant no.21 ft.S.K. 

Banrj.e' appears personally and,  prays for permiss ion to appear, 

in this case on behalf of all the applicants. 60 f1d that the 

ther applicants have not appeared before us and 1r.S.K.8an.rjse 

wanted to appear as the General Secretary of the Association 

concerned. 

2. We have, however, gone through the application for the interest 

of justice. we find that in this applicationp the applicants have 

sout for a direction upon the respondent no.2 to implement the 

reconmendati.,nz o,f the Fourth Py Commission inline with the order 



—; 	2 : - 

of thst Govt. of Inlia a s per annexur. 'A/i' te the U. A. by way 

of incea8iflg the posts of Stenographer Cr. fl, in the pay  scale 

of 1b.1400-2600/.- from 4 to 7 and placing 4 Stenographers to 

Stenographer Cr. I in the pay scale of 	1640-2900/ w. e. P. 

1.1.198[6 and to pay arrears  of pay and allewances to the incunbents 

of such posts by way of promotions from lower grades to higher 

grades iin accordance with the p recess of selection existing in the 

d.partrient. We find that the Director vile his letter Sated 

24.6.191 at annexure'A/4' of the C.., has forwarded the case 

of the applicants to the Director of Apprenticeship Training, 

D.G.F. 	T.# td.nis try of Lab.ur, Shram Shakti Bhawan,. New O.lhi 

but the sama has net been deeilel by hIm till Sat.. 

In view of the aforesaid circumstances, we think it weull be 

appr.pr.ats on our part to direct the respondents to consider 

the rep'essntatiens of the applicants frwarl.d vile annexurs 

within a time-b.un$ period and passerders accerdingly. 

The respondents are directed to osnailer the representations 

of 	the a pplic'nts farwarled vise annexur. 'A/4' t. the Director 

of Apprinticeship Trainingo DGF&T' .Ilinistry of Labour, Shram 

Shakti Bhauan, New Delhi, and pass apprepriate reasoned and 

speak ing order within three months from the late of comnunicatien 

of this order. 

Be it mentiGned here That if other departments of the Govt. 

if Indiat  have considered and allowed similar cases on the basis 

of the .rcOmmendatiSns of the Fourth pay Conmission, the case if 

the present applicants be also consIdered by the respondents in 

the same light. The decis ion taken by the respondents be corn unica-

ted to the applicants within a fortnight from the taking of 

decision. The applicants are given the liberty to approach this 

Tribunal afresh if they are aggrieved by the order of the respon-

dents. 

6. This i.M. stands disposed of. No order is passed as to 

(G.S.1ing1) 
Administrative flenber 

'1 

(o. purkayasth a) 
Judicial Mnber 


